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FIR No, OD-NG-00062572015
U378 1PC

PS Manglol
State Vs. Pravin Kumar S/o Mahender Singh

Present: L.d. APP for the State.

Shri Vivek Sharma, Ld. Advocate for the applicant’ ac cused Pravin
Kitmat,

Vide this order, T will tispose off the ball appliration moved on behalt

of accused. It ls submitted by Ld. Counsel that the accused is in JC since 18,02.2020
anid Is booked in the present case In which the maximum senlence s 7 yesirs or loss
than 7 years. It is further submitted that In view uof outhreak of COVID-19 pandemic,
it Is not safe to keep the accused in JC any further and that the accused be granted
interim bail in the present case

Heard. Reply of 10 perused as per which recovery wae effectod from
the accused itself and accused may tepeat the offence and therefore ball may not be
granted. In view of above facts and circumstances taking Into consideration the orders
in writ Petition (C) No, 1/2020, in RE; Contagion of COVID-19 Virus in Prisons and
Honble High Court of Delhi in W) 2945/2020, interim ball i5 granted to the
accused for a perlod of 45 days from the date of his release from custody, on
furnishing personal bond in sum of Rs. 10,000/ to the satisfaction of the Jail
Superintenderit concerned subject to the following conditions:
1. That he shall not indulge into simllar offence o any offence In the event of
release on bail,
2. That he shall not tamper with the evidences n any MAanner,
3. That in vase of change of his rpsidential address, he shall infimate the court
about the same, and
4, That he shall regular appear before this court on cach and -every date of
hearing.
5. That he will surrender before the authorities concerned after the expiry of 45
days from the day of release.

Accused be released from JC if not required in any other case after
verification of address of accused to the satisfaction of the Jall Superintendent. Copy
of this arder be sent to Jail Superintendent through dispatch rider deputed in this court
by the jail authority. Copy of this order be given dasti as prayed for

(Mohit Sharma)
Duty MMWest/Delhi
11.05.2020




FIR Mo, OD-PCW-000303/2020
Ufs 379411 1PC
PS Paschim Vihar

State Vs, Bhavjot Singh S/o Shr Gurucharan Singh

Present: Ld. APP for the State.

Singh Shii Aman Arora, Ld. Advocate far the applicant/ acrused Bhavjor
Singh.

Vide this order, T will dispose off the bail application moved on behalf
of accused. It is submired by Ld. Counsel that the accused is in JC since 05.05.2020
and js booked in the present case in which the maximum sentence is 7 years or |ess
than 7 years. It is further submlited that in view of outhreak of COVID-19 pandemic,
it Is not safe 1o keep the accused in JC any further and that the accused be granted
interim bail in the present case,

Heard. Reply of 10 perused as per which recovery was effected from
the accused itself and accused may repedt the offence and therefare bail may not be
granted. In view of above facrs and circumstances taking into consideration the orders
in writ Petition (C) No. 1/2020, in RE: Contaglon of COVID-19 Vimus in Prisons and
Hon'ble High Court of Delhi in WP{C) 29452020, interim bail is granted to the
accused for a period of 45 days from the date of his release from custody, on
furnishing personal bond In sum of Rs. 10,000/~ to the satlsfaction of the Jail
superintendent concerned subject to the following conditions:

1. That he shall not indulge into similar offence or any offence in the event of

release on ball.

2, That he shill not tamper with the evidences in any manner,

3; That In case of change of his residential address, he shall Intimate the cour
about the same, and

4 That he shall regular appear before this court on each and every date of
hearing.

5 That he will surrender before the authorities concemed after the expiry of 45
days from the day of release.

Accused be released from JC if not required In any other case after
verification of address of accused to the satisfaction of the Jail Superintendent, Copy
af this order be sent to Jall Superintendent through dispatch rider deputed [n this court

by the jail authority. Copy of this order be given dasti as prayed fo

{Maohit Sharma)
Y’E' Duty MM/West/Delhi
11,05.2020




FIR No. BOA2020

s 356/370/411/1 BRI [PC
PS Mihal Vibar

State Vs. Pankaj Sharma

Present: Ld, APP [or the State.

Shri Ajay Kumar Chashan, Ld. Advocate for the applicant! accused
Panka] Sharma

wide this order, 1 will dispose off the bail application moved on behalf
of accusad. Tt te subiniited by Ld. Counsel that the accused |s in JC since 08.05,2020,
it Is further submitted that in view of cutbreak of COVID-19 pandemic, it 1 not safe
i keep the accused in IC any further and thar the gocused be granted Interim bail in
thee present case,

Heard. Reply of 10 perused & per which TIP of sccused is pending £o
be conducied, and nvestgation is pending.

I view of submilssions made and the fact that the TIP of accused-and
investigation of case is pending, 1 do not conslder it proper to admit the accueed on
bail at this stage. Hemce, the bail application of the accused Panka] Sharma ls
dismissed,

Copy of this order be given dasti as prayed for.

(Mohlt Sharma)
Dhuty MM West/Dielhi
11,05.2028







FIR Mo, 018472020
Ui/e 188 1PC
s Paschim Yihaf

11052020

This = aon appliceion for releasing vehicle Mo, DL-115V-0455
Fresenks L. AP for the Stae.

el in pErson.

Ajiplicant / registered OWTHT 15 [IE
statied in the application

10 Has filed his reply. Talen ot 1@ gl 100 has
thiat e has ao objection |f the vehicle s relensed to the applicant
tions ghven by the Horw'ble SURTEHE Court in case
ujarat, AR 2003 SC 638 and

. Srate in Crl. M.C. No.

In view of the dinet
tirled a5 Sunder Bhai Ambalal Desai Vs State ol G

a5 Manfit Singh ¥

Hon'ble High Court in £ise thiled
hearing regismration nurnber D1~

448572013 dated 10092014, the vehilcle in question
tlie applicam on fumishing SeCurity band as per valuation

[15V-04559 be released

mLuJ_rl_uLlln:_'r:cllh']E- 10} {5 directed o jirep
take the phomgraphs of the vehicle from all the &g
sed and the persomn 1

are 4 detalled panchanema and shall also
les which ghall be countersigned

b the comglalnant g well s by Ll aex s whim the vehicle is

relepsed. The said panchansme ehall be [led alongwith the chargesheet. 10 |5 direcied

to get the valuation done of the vehicle prior to relessing the same to the applicant as
per directions of Hon'lle Stpreme Lo
Copy of this order be glven dast w applicant,

i R f Cogy of this opder be sent 1o the SHO concermed for compliante
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{Mohit Sharma)

Dty MM WestDielhi
11.05-2020



